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The nntter hais corne be^fors the single Bench

today. From the perusal of the order sheets dt.26th

February, 1990, 4th, 6th, 14th. 15th and iSth November,

1991. iL appears that neither the applicant nor his

coansei has put in aope-areince. • The grievance assailed, by

the applicant in this application under Section 19 is

regarding his transfer by the order dt.25.4.1969

(Annejcure-l .1 whereby the applicant was iDosted from Delhi

2one to Bhatinda zone, GE (P) Ganganagar, This

applicarion filed on 7.8.1989, The interim order was

granted to the applicant by the single Bench on

iO.S.i989. ine single Bench vacated this interim order

aftei nearing the p-artiss by the order dt, 4. 9.1989.
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It aopears that tlie applicant has lost interest

in pursuing- this rretter. In view of the ahove facts, the

application is dismissed in default of 'the prosecution by

the applicant, • '

Srrit.Raj Kuroari Chopra has been present today

and mentioned about this case that if necessity arises,

she rrsy heard on a siibsequent date. li'i the

circumstances, the parties are directed to bear their ov^n

costs.

[J.p, SHMiMA)

^iEMBER (Jj


